
147    Announcement ie. [RAJYA SABHA] detention  of  Shri     148 
urrcst   und Yashwant Sinha 

Delhi, for the year 1987-88, together 
with the Auditors' Report on the Ac-
counts. 

(b) Annual Repoit and Accounts of 
the Population Research Centre, JSs 
Institute of Economic Research 
Vidyagiri, Dharwad, for the year 1987-
88, together with the Auditors' Report on 
the Accounts, 

(c) Annual Report and Accounts 
of the Population Research Centre, 
Faculty of Science, Baroda, for the 
year  1987-88. 

(d) Annual and Audited Accounts of 
the Population Research Centre, Institute 
for Social and Economic Change, 
Bangalore, for the Ye"r 1987-88. 

(e) Annual Report and Audited 
Accounts of the Population Research 
Centre Department of Economics, 
Lucknow, for the year 1987-88. 

(O Annual Report and Audited 
Accounts of the Population Research 
Centre, Gokhale Institute 0f Politics and 
Economics, Pune, for the year 1987-88. 

(g) Annual Report and Accounts of 
the Population Research Centre, 
Department of Demography and 
Population Studies, Kariavattam, Kerala,   
for   the   year   1987-88. 

(h)   Annual   Report   and   Accounts of  
the  Population     Research  Centre, 
Department of  Statistics,   Patna    for the 
year  1987-88, together with    the      
Auditors' Report    on the  Accounts.       

(i) Annuil Report and Accounts of the 
Population Research cen're. Institute of Rural 
Heilt'n and Familv Welafre Trust, Gandhigram, 
Tamil j Nadu, for the year 1987-88, together 
with the Auditors' Report on the Accounts 

(j) Statement giving reasons for the 
delay in laying the paper    mentioned      
at (a)  to (i) above.  

[Placed   in  Library.  See No.   LT-7444) 
to 7452/89.]  

III. (a) Annual Report and Audited 
Accounts of the Institute of Post Graduate 
Teaching and Research Gujarat Ayurved 
Univers^ Jamnagar, for the year   1987-88. 

(b) Review by Government on the 
working  of the  Institute. 

(c) Statement giving reasons for 
the delay in laying the Paper men 
tioned at (a)  above, 

1 [Placed in Library. See No. LT-7443/ 89.] 
IV. (a) Annual Report and Accounts of 

the Vishwayatan Yogashram, New Delhi, 
for the year 1987-88, together with the 
Auditors' Report on the Accounts. 

(b) Review by Government on the 
Annual Report. 

(c) Statement giving reasons for the 
delay in laying the papers mentioned at 
fe)  above. 

[Placed in Library. See No. LT-7453/ 89.] 

V. Statement (in English and Hindi) 
giving reasons for not laying the Annual 
Report and Audited Accounts of the 
Central Research Institute for Yoga, New 
Delhi, for the year 1987-88, within the 
stipulated period. 
[Placed  in  Library.  Sde No.  LT-745V 89.] 

[The Deputy Chairman in the Chair] 
ANNOUNCEMENT RE: ARREST AND 
DETENTION OF SHRI YASHWANT 
SINHA,     MEMBER,     RAJYA    SABHA 

THE DEPUTY CHAIRMAN: Thi, is an 
announcement. I have to inform hon. 
Membevs that the following communication 
dated the 5th Mirch. 1989 has been received 
from the Senior Superintendent of Police, 
Chandigarh; 

"Shri Yashwant Sinha, Member. Par-
liament, has been arrested u/s 107/151 Cr. 
Procedure Code, for apprehension of 
breach of peace on 4-3-R9 at 3.30 P.M. in 
Police Station Central at Chandigarh." 

(Interruptions) 
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SHRI SUKOMAL SEN (West Bengal): I 
halve given notice of a privilege motion 
against the Minister of State for finance. He 
has given a very wrong and misleading 
answer. 

What has happened to that? May I know? 

THE  DEPUTY     CHAIRMAN;  It     is 
under consideration. You will be informed 
about it. 

SHRI SUKOMAL SEN: It is a very serious 
matter. 

THE DEPUTY CHAIRMAN: I know. 

SHRl M. S. GURUPADASWAMY 
(Karnataka); Madam, it is a very-serious 
concerning the privilege of a Member of 
Parliament. Mr.   . Yashwant Sinha arrested 
by the Union Territory Police on the 4th at 
4.30 p.m. And he was ke] in the police station 
for a number of hours—I am told, till 9 p.m. 
According to my'information, he was 
arrested for breaking section 144, and he was 
kept in police custody, • in police station, till 
9 o'clock in the night. He is in Patiala Jail 
now. The information received was by the 
Lok Sabha. He is a Member of the Rajy,i 
Sabha. The Lok Sabha Secretariat ') : 
received the information rather very lat:—i 
am told, only today morning—and been 
passed on to the Rajya Sabha Secretariat from 
there. Second, he has not be«i released He is a 
Membr of Parliament. The Parliament 
session is on. They co ild have taken bail 
from him if they wanted to. He should have 
been released. So the PoIice ha, committe^ 
double offence: O.ne, by holding him in 
police station fn - lone hour':, and not 
informing the Sahba Chairman of his arrest 
and 

on, and in time. And he has been red   
to   Patiala  jail.  He  is  still in 

: jail The session is on. and he has not been 
released even on bail. It is a verv matter. Tt is 
breach of privilege of a  Member of 
Parliament. 

I demand that the police official, who are 
responsible for his arrest and    deten- 

tion should be dismissed—not suspended. 
Action should be taken against the officials 
concerned for dereliction of duty. Secondly, I 
demand his release immediately so that he- 
may function here as a Member of Parliament. 

SHRl MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): When was the 
intimation received, and all that, because 
without that... 

THE DEPUTY CHAIRMAN: Let them 
finish, and we will find 0ut. Let them finish. 
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SHRI KAMAL MORARKA (Rajasthan); 
Madam, I would like to say a word... 
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SHRI  PARVATHANENI    UPENDRA 
(Andhra Pradesh);  Madam, it is a very serious 
matter. It shouid be taken mte of .not only  by  
you  but by  the House also. It is not oriiy a 
question of the privileges ffccts the dignity 
And every time it is taken  very  lightly.  You 
remember, a   a  nimilar incident  Happened  
at Meerut   about nine of the MPs wer3 
affected.    They    were J the whole night. 
They were kept in   the   police   station.   The   
matter    was neither reported  to the  House  
nor shown in  the  register  a.   arrested.  And  
we  had given a privilege motion. That was 
referred to the Privileges Committee and 
nothing is being happening. Therefore, 
Madam, this is a very -serious matter. It 
should be taken note of. Moreover, it 
happened in a Union Territory. And the Home 
Minister is here. I do not know whether there 
is :i system of such messages reaching the 
F/orfie  Minister in  time.  Is  ne   be:r;g in-
formed in time? It is a very serious tiling. 
Madam,   we   should   not   take   it   lightly. 
AT*.! I hope the Home Minisler will respond   
and  clarify  the  position 

SHRI SAMAR MUKHERIEE (West B< 
i,gal): Madam, I also add mv vi i\-e of protest 
and support the demand raised by Mr. 
Gurupadaswamy and others, immediately 
appropr ate action should be taken against 
tho^e officials who nave done this. This is not 
just one ea".e. Repeatedly this type of arrests, 
this type ofbehaviour is coming here There 
was a ca;e earlier also.    The    whole  House  
supported the 

demand that immediately that officer should 
be punished. Nothing has been done. This is 
our experience. We Marxists, we always tell 
that the Executive is more powerful than the 
Legislature. Here, everyday, it is being 
demonstrated, and before the Executive, 
Legislature is powerless. Simply we register 
our protests and no appropriate action is 
taken. That is why it should  be  taken very  
seriously. 

SHRI SUKOMAL SEN: Congress Mem-
bers should also protest. 

SHRI CHITTA BASU (West Bengal): 
Madam, we as Members do not want very, 
very extra-ordinatry privileges. But as 
Members of the Parliament we have also the 
right of raising certain issues, take part in 
democratic movements. Mr. Yashwant Sinha 
has been participating in a democratic form of 
movement. Earlier also we had been subject to 
this kind of humiliation. We were arrested in 
Meerut along with a number of Members who 
were visiting Meerut after that communal riot. 
And then we were taken forcibly to a place 
which they call a poIice ^tation. I do not know 
whether it was a police station. We were made 
to wait till 1 o'clock in the night. Then s°rne 
officials came and told us that 'you were not 
arrested'. As a matter of fact, we were 
arrested. And they denied that were not being 
arrested. In this way, the Members of 
Parliament are being prevented from 
discharging their responsibility outside the 
House, and in this particular case inside the 
House, particularly when the Parliament is in 
session, Mr. Yashwant Sinha has been arres-
ted and has been -subjected to that kind of 
humiliation. I hope that the House will take 
proper note of it. And it is clearly a breach of 
privilege on the part of the official concerned 
and the House should not  allow him to  go  
scot-free. 

SHRI N. K. P. SALVE (Maharashtra): 
Madam, it is a matter of concern to us equally. 
Privileges of a Member of this House are our 
privileges, which ever Party he belong^ to. We 
must transcend all our predilections and 
affiliations when it cornes to our privileges. 
They must be zealously safeguarded. Madam, 
what is of concern to me ts that 144 offence is 
not such a serious offence that a Member of 
Parlia- 



 

[Shri  N.K.P. Salve] 

ment should be denied the right to attend the 
Parliament here. Secondly, the delay in 
intimation is unforgivable. However, I niiist 
make it clear that it is unfair io demand the 
dismissal of the officials immediately. "I hey 
mus' have an opportunity to explain why this 
has happened I h.tve no doubt in my mind and 
I want to repeat here that I Know tha top 
officials in poll t I know Mr. S. S. Ray, and 
they arc not ihe ones whe will tolerate this 
kind of a thing. lt i^ r.ct t one at their behest, 
lt is not done at the behest of the Home 
Ministry. The system under which the police 
is working, I think there is something 
seriously lacking with it. Nonetheless, they 
must be asked to explain their demeanour vis-
a-vis the detention of Mr. Sinha. 

SHRT  GHULAM   RASOOL    MATTO 
(Jammu and Kashmir):  In the meantime he  
should be released. 

SHRI N. K. P. SALVE: Yes, in the 
meantime he should be released. (Inter-
ruptions) . 

SOME HON. MEMBERS; Yes, we all 
associate with this. 

SHRI P. N. SUKUL (Uttar Pradesh): He   
must   be  set   free   immediately. 

SHRI KAMAL MORARKA; Madam, 
only one thing I want to add. 

SHRI N. K. P. SALVE; Madam, it is the 
request of the House to the Home Minister to 
order his release immediate'iy. It is the only 
request that we can make, Madam. 

SHRI KAMAL MORARKA: Madam, one 
point  I want to add.  (Interruptions) 

THE DEPUTY CHAIRMAN; There is 
some information which he wants to give. 

SHRf KAMAL MORARKA- Madam, Mr. 
Yashwant Sinha was taken to Patiala in a bus 
tn the middle of the night without any police 
escort and taking somebody to Patiala, which    
is  a    disturbed 

area; is a deliberate act of intimidation. Apart 
from section 144 being a very ordinary 
offence, if Chandigarh jail is full '.et him be 
sent anywhere else. But sending him to 
Patiala is an act of intimidation. Everybody 
knows that Patiala is a disturbed area and 
sending him in a bus without police escort is 
unthinkable. 

SHRl     MURLIDHAR CHANDRA- 
KANT BHANDARE: Madam, thera can be 
no two opinions and the whole House 
associates itself with anything which concerns 
the breach of privilege of a Member. 
Ultimately we are here to discharge our duties 
fearlessly. Now, I have asked you to give us 
two informations. One is as to when did you 
receive tha information, which is very very 
important. If, per se there is a breach of 
privilege. T do not see why the action cannot 
be taken by this House immediately. Number 
iwo, I just fail to understand that when 
Chandigarh is still a Union territory if a man 
is guested in the Union territory of 
Candhigarh. how can he be carched off to 
Patiala or any other place. I think this is acting 
totally outside the law ;md I would once again 
request, fortunately the hon. Home Minister is 
here and the hon. Minister of State for Home 
is ?!so here, them to look into this matter 
immediately. Mk-. Yashwant Sinha is one oi 
the most responsible Members of this House 
and a very senior respected Member of this 
House. He is not given to indi things which 
are known to be in ar: o.n the wrong sid>e of 
the law. Therefore, protest is one thing. That 
has b^en accepted even the Father of the 
Nation. Therefore. I would request, while 
associating myself in condemning this action 
of the police, and I would appeal Home 
Minister to look into the natter immediately 
and let us know by 2 o'clock as to what the 
position is. 

THE DEPUTY CHAIRMAN; The Home 
Minister is here present in the House. 
(Interruptions). The Home Minister is here 
and he has heard everybody who have shown 
their concern. The whole House has shown its 
concern and I hope they  will  inform   the   
House. 

SHRI N. K. P. SALVE: Both the Ministers  
are  here,   (interruptions). 
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THE DEPUTY CHAIRMAN; I have got 
the intimation and I will let you know. There 
is a telex message before me which was sent 
on the 5th March and it was reported. .. 

AN. HON MEMBER: Received at what 
time? 

THE DEPUTY CHAIRMAN; At one 
o'clo'.-k. At 1.08 hours. And then it says, 
it is addressed to the Hon. Speaker, Par 
liament House, and also to the Tion. 
Chairman, Rajya Sabha, Niw Delhi, from 
Chandigarh ...{Interruptions). Yes to 
both, perhap, because the telex is in the 
Lok Sabha. And this is the information 
which I       have     read  out       before. 
That is      the      only information 
which is before me. And I hav2 informed the 
House and it was received yesterday. As the 
House was not in session yesterday, it is 
being placed before you today . 

THE MINISTER OF HOME AFFAIRS 
(SHRI BUTA SINGH): Madam, I fully share 
the sentiments expressed by the hon. 
Members from both side, of the House and 
we have taken serious note of the information 
that you have just iiO\v given. Let me assure 
you this august House that the honour and 
privilege of the hon. Members of Parliament 
is always respected. But under the law, and 
the rules, certain action by the executive has 
to be taken. I will find out the facts and com; 
before the House. 

THE DEPUTY CHAIRMAN; And why It 
does not appear in the bulletin, we will find 
out from the Rajya Sabha Secretariat, 
because the information was received yes-
terday. 

Now  Special  Mentions. 

SPECIAL MENTIONS 

Shortage  of Drinking Water in U.P. 

  


